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Elecrion, do hereby solemnly affirm and state on oath as under:-

{ grike out whichever is not up licahle)

{13 [ am a candidate scpup By ﬁTWﬂ JANTA PHRTzufme political party § /' am contesting as s
Independent candidate.

() Deetails of PAN and status of filing of Income tax return :

[ SL.No. | Names Permanent The financial year for | Total income =
Account Number | which the last shown In Income
(PAM) Income-tax return has | Tax Return { in
- A S been filed ;B:" o -
ke i BICPS 5926 |2012-13(F-y) 1 =I§ﬂ§u uul-.u-raéim
2 Spouse- ML ™A Uity
] Dependent | MIL NJA '
4 Dependent 2 MIL H'f A
5 Dependent 3 ..., MIL H! A

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the couri:-

8. | Offence Description
Mo,
{a) | The details of cases where the court has taken s

cognizance, %m“ﬂnng of the Act and description '34'[.- 34:"; 335,4‘5& [P
of the affence for which cognizance ken = [EXTORTION CRIMINAL BREACH OF TRAT)

(b) | Name of the coun, Case No. and Date of order C-T-M. tAYA HTRI_-FT.S CASE H‘ﬂ-&ﬂ'hg

e sidt 08: 07 1005
l e} | Details of Appeal (<] / Application(s) for revision N
(if any) filed against the above ordes(s) - MIL

—_— -— e = —_— T —— " — o —

i(a) | The details of cases, Sections af the |
Act and description of the offence for | MNIL
| which convicted } d

\ 4. Cases in which | have been convicted by a court of law({other thase referved to in Form Ih}.

[ th .Ni‘ll"'l_[i of the Courtis). Case Noand | H”; i
| |
i | Dane(s) of mder[\] !




MIL

o3¢ Thant 1 give heoern Deiow the detsils of « o dssets (moyable wod boomovishle eic g of mvsel,
mw spouse and all dependents:

A Details of movable assets @

I Nnle:
I Assets in joint name indicating the extent of joint ownership will also bave to be iven
2. In case of depositTnvestment, the details including Serial Number. Amount, Date of Deposit, the Seheme.

Mame of Bank/ Instilution and Branch are to be given

}. Value of Bonds/Share/Diebentures as per the current market value in Stock Exchange in respect o1 bisted
companies and as per books in case of non- listed compunies should be given

4 . Dependent’, here means u person, substantially dependent on the income of the candidate.

5. Details including amount is 1o be given separately in respect of each investment)

I'ii{ ]_._l:"-‘#l:ripﬁﬂﬂ Self Spouse Dependent-1 Depaudent—l-l Dependent-3

Y~ TCshin band DEc-12/RA= 2250000/ Ra: 1120080] MIL ML NIL

(i) | Details of Deposits in Bank !
accounts (FDRs, Term Deposits |
and all other types of Deposits HIL 1L
ineluding saving accounts), $ BT i PHE L
Deposits with Financial MAMPURK-YAlC- 20028019007
Institutions, Non Banking DE¢-1Lip ¢ 14 ]4=00
Financial Companies and 581
| Cooperative societies and the g)yaR VIDHANSHABHA l
L amount in each such deposit _g.v Afc- 200152841528
(§i) | Details of investment in Bonds, R4t 3249 =np
Debentures/shares and units in M NIL
companies/Mutual Funds and MIL MIL NIL I
others and the amount,
(iv) | Details of investment in NSS, L'l.e OF I
Postal Savings, Insurance Policies .
|
|

and investment in any Financial ML ML HIL IHBIA MIL
Insurance Company and the | .
] | smoun . S
M‘ﬂ,fi‘fﬂoml loans/advance given o |
any person of entity including
firm, Comgany, Trust etc. and N/A MIL N IL MIL L ONIL
cther receivables from debtors |
_____ and the amount. R = | |
{v1) | Motor Vehicles/Aircrafis/ Y EAR-1008 R4: 426 000=00 05T v4LY] |.
| Yachts/Ships (details of Make, BRIF- 8282 ( BELLRO) A
Registration MNo. ete, Year ut’gguvg: ;3:5{_“ R PULT, If.r:l'fl NIL i MNIL
[
|

| Purchase and amount ) Lu- 992 3L0:00
{vii7| Jewelry, bullion and valuable 1Lh 106M |GroLD-2006

! | thing (give details of weight and Riz g2poooite ML
| alie) { PERS EMOL WEARIMNG) RS: 6100000 () Uap "Sobgmy

R4= Jﬂﬂﬂﬂﬁhﬂ
2




(ks

F}

iy nther assels such
t Slanms /i nteres

Laviina Total value

3. Dretails of Immovable asseis;

[Meie: 1

FR'

_I??:;:r_ip_li:m

% ovue of NP BORE - 21§
Ri- {SOop=mQICLEONE |

Ras ;]ﬂumznu;?hﬁsllﬂﬂil MIL h&niﬂﬂﬁrw NIL

e

MIL

HIL NIL

ML

Properties in joint awnership indicating the ©xtent of joint ownership vill glso have w be indicat
Each land or building of apartiment -should e mentioned separately in this format. )

'\q i : -T‘“_‘lf_ &puu;: ] _[}npr.ndl‘:m-l_l DEp:EI:‘.IEII-.i | 1]1.'|J|:'Hi,.|l.(‘;ﬂ.*.5 |
MG | | 1
L . e wBBE ] ) SRS 1
(i) ricultu d AT+Fo- MAR | ! :
Location(s) ps- | ’;UTR| MIL P-ﬂ%? MIL | ML :
Suveynumberts) __ DIST- | GIAYA | loistnAYA |
: ; b ]
fory Cmessurementin | 53 ACRE| MIL |04 ACRE | NIL | MIL |
Whether inherited = -
{ Yes or NO) aii YES MIL YES NIL NIL
x:i:dTm;TyiHMMH!r N/A MNIL N/A NIL NIL
Cost of Land (in case of
birriskoams s s MN/A NIL | OS,ARE| MIL
purchase YEAR-2012
Any Investment on the land by
way of development, o4 /A NIL MIL MIL NIL
construction ete, -
A imate Current ke
e mAR pseld4000000b MIL | [poooonzed NIL NIL
(it}
1 Location(s) MIL NIL MIL NIL NiL |
Survey number(s)
:qﬁ_grm' R MIL NIL NIL MIL MNIL
Whether inherited !
aong T ML NIL MIL NIL NIL
ened bt L NIL NIL NIL NIL ML
Cost of Land (i f
Shertaubtgoyl sk NIL NIL MIL NIL | MIL
Any 1 he land ===
e NIL MIL NIL | NIL | ML
mmim e, - — e |
fﬁﬂ:ﬂmmﬂtﬂmﬂmﬂrﬁ:ﬂ HTL NIL NIL ML || MIL 1
(i) | C ildi =
I | {including apartments) MIL HIL MIL NIL | NIL !
| i -Location(s} i .
 -Survey number(s) e - s El . O T KT .
| Bt up Ak (T otal NIL MIL MNIL NIL | NIL
_ | messurementinsg. ) | U™ | = ST 5o o



¥ owcher imheried propert;

CNIL

| bain NIL | NIL NIL NIL
et o E WL =x S T NP — - 1 — — -- =—1
[t o | WL | Wil | NIL | WIL | ML |
-r-1-1-1|| -|r:-‘_-_|l ._!El;-r _Ir =y ¥ M i ! — T ._T -1
o -'rlmlsi-!luflil:e: |l:i:':1-e of i HIL ~IiL ! MHIL | MNIL ! MNIL !
| perehinse | ! -
[ Ay Investment on the . I = e
| property by way of NIL NIL ML NIL NIL
i_q.ﬂﬁlupmeﬂt, construction eic. F |
: ,a‘:ﬂzpmximm{?uwmmm MIL ML L MIL NIL
A 4_‘ ue = ke S TS Y SRR LT (1 o FEEE
{ivy | Residential Buildings (includin i
| apenmens,) AT Pi- P”:QIE NIL MIL NIL ML
s af“f{ t: AYA
- Survey number(s) -
Am;{"f‘auf measurement in 10, DIcMEL MIL HIL MIL HIL
5. i} ==
Built upm:_rroulm 08, DIcMELL - ML NMIL MIL MNIL
measurement in sq.
Ehelmﬁgfﬁwd property VES MIL MNIL MIL MIL
3 Or
Date of purchase in case of zelf
| &'?qu?dmw! ; N/A NIL ML NIL MNIL
-0st of property (in case
purchase) at the time of 5 H}’A NIL NIL MNIL NIL
| purchase
Any Investment on the land by
way of development, H‘!A e NIL NIL Rt
construction ete.
?ﬂmmimmﬂmntmukm RS: Sp00opzgs MIL NIL NIL NIL
Gl.bm:si,;.-aunhaaimmﬂin ML HlL ~IL NIL MNIL
Total of Current Market c = 3 =
Vitae of (5} 40 fo) gt Rs= | 4900000 uT HIL & 100000000 MNIL NIL

(6) 1 give herein below the details of liabilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

s

Deseription Self Spouse(s) Dependent-1 | Dependent-2 Dep.mdm-a"!l
| MNi.
|
[
(1) | Loan or dues to Banlk/Finaneial
Instim!imgl BrR ATR"M 1555431"—! M L ’
Name of Bank or FI  DEe- 12 NIL ks P { f
Amount outstanding BANK pF BAR0DA |
Nature of loan MANPUR -DEc-12 R= 28495000 i LI R—
Loan or dues to any | NIL
individuals/ Entity other than |
mentioned in (i) above. ML NiL I ML |

Name(s)
Ameunt outstanding
| Matare of toan




- | Ay olber liability

MIL

| NI [ NI NMIL | ML |
e — e TS R B W = |
| Grana wtal of liabilities 54159941 MIL ML MIL | HIL |
T i) lgg_tb'_emagem Dhuies: FE‘REHH#L%}*" ; 3 e e i
| [ues to departments dealin MIL MIL | ML It |
| with govemm LS"—‘”U LH ' () |
; &mem:rdatlci: ﬁrlsu"iw#ﬂh : |I l
| “Diacs o depariments dealing | . G T
with supply of water ML ML MIL | NIL | MiL
| Dues to departments dealing ) e, =
with supply of electricity ML ML NIL L MIL
Dues to departments deali T 3 ~ i
hopbiages e NIL MIL | MNIL NIL NIL
telephones/mobiles
Dues to departments dealing
with government transport ML ML HiL NIL NIL
(inclueding aircrafis and
_ helicopters) .
Income Tax Dues NIL MIL MIL NIL NIL
Wealth Tax Dues MIL MNIL NTL NIL NTL
Service Tax, Dues MHIL MIL ML MNIL HIL
Municipal /Property Tax Ducs ML NIL HIL MIL MIL
Sales Tax Dues MIL MIL NIL ML MNIL
Any other dues NIL MNIL NIL MIL MIL
Gnndmtﬂnflﬂﬂmduﬂnj; 422500:00 #IL NIL MIL ML

© (T) Details of pmf n or occupation:
a Seif.. H L:A

b, Bpnuu HOULE WIFE
__iB) My educational qualification is as under;

{le details of highest School / University education with full form of the certificate/ diploma/ degres course)

NAME OF COLLEGE:- A-N: COLLEGE GAYA, BIHAR

B:A, MAGADH UNIVERCITY, BODY AYA - 1994 BIHAR

(Mame of the School /College/ University and the year in which the course was completed. )

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

L

Name of the candidate

Sh./ St K,

BIREM DRA SINGH

Full postal address

AT+M

- PUNAR P35 ATR] DisT- HAYA

Nurnber and Name of the constituency and
slale

Name of the Political panty which set up the
candidate (otherwise write *Independent’)

(a) Mumber of cases in which conviction arder

| passed {other than those referred to in Form 26) |

| 234 WAZIRGANG, BIHAR
BHARATIYA TANTA PHRW

MOT A PFLJ‘A BLE




| e 5] have take: cognizm

ONE
s T ar msnnmsm&m [HcP.HmiJ Veo. frwhich last AT o

|I!-L~ mit T Retuin [1led

_I_:aqlz 2013 (F-¥) R 300000=00
N/A

| 1k il piwmber o 1 ..I|lJi|I'r wfas whiere (b i

_ e l_:,pnuw s SR =7y R¥S00000= SR AERLTEY)
i f\:} Depindems ]_ Hfﬁ = | H.I,-"r i

ey . Detils of Assets and Liabilities in rupees |

i Description ;1 Self | Spouse L}epcnd_:gt-[_l Dependent-ll | Dependent 11l |

A Moveable i

! Asset (Total value) 1*| 1632915500 Qiecrioosp ML R“‘ 2004100, MIL 1I

i | enble RS 49Mﬂm ® ML cuunuu‘-m NIL NIL

(i) | Purchase Price and 1 il
Developmem Cost of H}A /A |F4_.-.+M ML H)‘,.q

Immovable Property
(Total Value)
[ii) | A imate C i
et N/A /A NIL NIL N/A
Assel (Total Vilue) |
7 Liabilities LH'.-H‘TME% e
(i) Government

dues (Towal) DEe-2Rs-4226ppcp0 M'H | ML MTL NIL
(ii) Loans from Bank,
Financial Institutions and NIL NIL NIL NIL
others (Total)  DEe-12 [Rd= §41£97=4,
8. | Highest educational qualification:
MAME OFCOLLEGE:- A-N-COLLEG E, frf AlB-A)

v I
{Give deﬁlls -DPSG?EMIII L?E\rfér;g' egmai o mﬁ'n I furm of the certificate’ diploma/ degree
course) (Name of the School /College! University and the year in which the course was completed, i

VERIFICATION

I the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct (o the

‘{}hw of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declers that ;

{a] there is no case of conviction or pending case againsi me other than those mentioned in items 3 and 4 above:
6 lih L my spouse, or my dupcmh_nu-. do not have any asset or liability, other than those mentioned in items 5 and 6

beave,

Serifie dHl

;?‘@

hav® *




Note. | Amdavit sanild be filed Intest by 3.00 UM on the last date of £ iing nominations.
= Adfidavit suould be sworn betore an Uath Commiissioner or Mugistrate of the First Cliaas or before o Notaes
Publiz.
3 Al columns should be filked i and 1o column ta be keft blank. 1T there is mo information to furie: i paspct ol
any ilem, either “Nil” or “Not aaplicable”. a5 the case may be, should be mentioned
4 The affidavit should be either 1vped o written legibiy and neatls
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